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" No. 1507 (2)/XVII-V-1—1 (KA)-16-1991
Dated Lucknow, August 17, 1991

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution 'oi
India, the Governor is pleased to order the publication of the following EngllSh translation o
‘the Uttar Pradesh Bbartiya Chikitsa (Sanshodhan) Adhiniyam, 1991 (Uttar Pradesh Adhiniyam

" on August 17,1991 :
THE UTTAR PRADESH INDIAN MEDICINE (AMENDMENT)
ACT, 194

{U.P.. Act No: 22 or 1991]
(As passed by the Uttar Pradesh Legwlature)

AN
ACT

further to amend the United Provinces Indian Medicine Act, 1939

2 It 15 HEREBY enacted in the Forty-second Year of the Repubhc of
~India as follows:—

1. (1) This Act may be called the Utttar Pradesh Indlan Medlcme

§  (Amendment) Act, 1991.

(2) Section 2 shall be deemed to have come into force on
August 28 1990 and the remaining prov1s1ons shall come mto force

. atonce,

2. After section 10 of the United Provinces Indian Mediciné Act,
1939, hereinafter referred to as the prmmpal Act, the following section

"shall be mserted namely :—

“10-A (1) Where the number of members of the Board for

the time being is, for any reason whatsoever,

. Powers of the reduced to less than the quorum provided in
Government to

appoint contioller - section 18 the State Government may, by

° Sankhya 22 of 1991) as passed by the Uttar Pradesh Legislature and assented to by Governor

‘Short - title . and

commencement

Inszrtion of new
section 10-A in
U. P, Act no. 10
of 193% ‘

notification, supersede the Board and appoint

a Controller for such period not-exceeding two
years as may be - ‘specified in the notification or up to the date of
notification under sub-section (4) whichever is earlier.

(2) Upon the 'appointmentv of the Controller under s'ub-"

section (1),— -

(a) all members of the Board including the President
and the Vice-President shall, cease to be ' such members,
President or Vice President ;

?

(b) the advisory Commlttee if any, appom‘ted under sub-f'

section (1) of section 17 shall stand dissolved ;
(¢) all members (including the Chairman) of the
- Faculty, except the Director . of Ayurvedic and - Unani
- Services, Uttar Pradesh shall cease to hold office and the

Controller, together with the aforesaid. Dlrector shall
constltute the Faculty ;
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(d) all powers, functions and duties of the Board, the
President and the Vlce—Presnd%nt shall be vested in and be
exercised, performed and discharged by the Controller and
the Controller shall be deemed to be the Board, the President
or the Vice-President as the occasion may require. E

(3) As soon as may be after the appointment of the Controller
the State Government shall take steps. to nominate a President
and other members under clauses (1) and (2) of sub-sec-
tion (1) of section 5 and to hold elections of members under
“clauses (3) (4), (5) and (6) of that sub-section. '

4) As soon as the elections or nommatlons, as the case may
be, of atleast such number of members. as is required under sec-
* tion 18 for the quorum (including the President) are notified
under section 8, the State Government may by notification dec-
lare that the Board is reconstituted and thereupon the Controller
shall cease to function.”

. Repeal and . 3. il) The Uttar Pradesh Indian Medicine (Amendment) gy

Saving . (Second) Ordinance, 1991, is hereby repealed. o Dl

(2) Notwithstanding such repeal, anything done or any action 199
taken under the provisions of the principal Act, as amended by the Ul
Ordinance referred to in sub-section (1) or by the Uttar Pradesh Indian S;f’-“;
‘Medicine (Amendment) Ordinance, 1990, or by the Uttar Pradesh Indian 1%
Medicine (Amendment) Ordmance 1991, shall be deemed to have been U.1
done or taken under the corresponding provisions of the principal Act, ng“},

 as amended by this Act as if the provisions of thls Act were in force 1
. at all material times.

By b'rder,
NARAYAN D:
Sachiv. -

- tougogofo-—qoRo 140 a0 (fauro)——(1224)-~1091~- 850 (&w0) 1.
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Adhiniyam Sankhya 10 of 1994) a5 passed by the Uttar Pradesh Legisiature and assented,1o
by the Governor on April 23, ' i
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No. 715 (2)/XVIL-V-1—1 (KA)-14-1994

Dared Lucknow, April 23, 1994

cle 348 of the Constitution of indi
following English transtation

nce of the provisions of clause (3) of Arti
ke publicatior of the

1634,
THB UTTAR PRADESH INDIAN MEDICINE (AMENDMENT) ACT, 19945,
. (U.P.-AcT No. 10 OF 1994) s
(As passed by the Uttar Pradesk Legislature).
L A
ACT
the United Provinces Indian Medicine Act, 1939.

furthér to amend
-ffih Year of the Republic of India '

IT 1s HRREBY enacted in the Forty

follows—

(1) This Act may be

{Amendment) Act, 1994, _
(2) It shail be deerned to have come into for

2. Insectioy 10-A of the United Provinces Indian Madicing Acty;
hereinafter referyed to 8s the principal Act, in sub-section (1), Jo
words “two years’ the words “four years” .shall be substituted.

T3 Notwithstending anything contained in the principal Act, th
irolier £ ppoitied urcer section 10-A of the principal Act and exercis
POWETS, performing the functions and disclaging the duties of 1he Boa
Ayurvedic and Uneni Tibbi Systems of Mecdicine, Uttar Fradesh inumediate
bofore Ausust 26, 1992, shall be deemsd 1o have. validly continned;; 10
a-ppoil'-;t(:-d‘?.s Copt; olier until another persor i$ appoinicd as Controlle
the aforesaid seclion snd anything doneer any action taker by such €
at eny time of oF =ficr August 48, 1992 shall o valid =asifthe provist

cinendéd by this Act were inforce af 2]l mater ia

called the Uttar Pradesh Indian M

ce 0a August 28, 199

the principal Act a8

Sachiv.
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No. 1224(2)LXXIX-V-1-15-1(Ka)-18-2015
Dated Lucknow, September 9, 2015
h p.ursuance of -the provisions of clause (3) of Article '348 of the Constitulion of India, the
Governor is pleased to order the pubhcat:on of the following Engllsh translation of the Uttar Pradesh Indian
Medicine (Sanshodhan) Adhiniyam, 2015 (Uttar Pradesh Adhlmyam Sankhya 10 of 2015) as passed by. the
Uttar Pradesh Legtslature and assented to by the Govemor on Septcmber 7, 2015 - '

THE UTTAR PRADESH INDIAN MEDICINE- (AMI:NDMI:NT) ACT, 2015 -
' [U.P. ACT NO. 10 OF 2015]
(Av passed by the Uttar Pradesh Legislature)
AN
o ACT
Jurther to amend the United Provinces Indian Medicine Act, 1939.

IT'1S HEREBY enacted in the Sixty-sixth Year of the Republic of India as follows:-
Shon title . 1. This Act may be called the Utt_ar Pradesh Indian Medicine (Amendment}
Act, 2015. |
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2. In seéction 39 of the United Provinces ‘Indian Medlcme ‘Act, 1939, in, Amendment  of

sub-section (4) afier clause (c) the following clause shall be inseited, naniely .~ _ i;";i":c! 3% l"g o
- N no.
) of 1939

*“(dy The registered practilionei's of Ayurvedic or Unani System of
,Medicme holding the qualifications mentioned in the Sccond Schedule to
the Indian Mcdlcme Central Council Act, 1970 ( Act no. 48 of 1970} shall be .
chglble to pracucc ‘the modem system of medicine kriown -as allopathic
medicine to the cxtent of training they have " received in the system .and
notified by the State’Government along with the Ayurvedic or: Unani
Medicine: in which they are registcred in the State Register.”’

STATEMENT OF OBJECTS AND REASONS

In all districts of the State, especially in 'remdté rural areas, there is scarcity of doctors of modern
system of medicine (M.B.B.S. dcgrez: holders) fo prov1de cheap and quahty medical facility. Whereas large
number of doctors of Indian System of Medicine (Ayurvcdlc and Unani degree holdérs) are available there.
Ayurvedlc and Unani doctors arc bamed 1o prcscnbc .modern medicine due to which patient could not get
such treatment as are neccssary for their quick recovéry. It has therefore become necessary that with some
legal protcctwe measures, Ayurvedic and Unani doctors should be authoric~1 to practice modern medicine,

so that in rural | areas in odd/ prelimmalyl emergcncy condmons patient may get xmmedlate “and effcchvc
treatment

Keepmg in view .of- the aforcsald situation it-has been decldcd to amend the Umted Provmces'
Indian -Medicine Act, 1939 ( U.P. Ait no. X of 1939 Yo provade for authorising Ayurvedw and Unani’
doctors to practice the modern system of medicine known as allopathic medicine to the extent of training
they have received in the system and notificd by the State Government along with the Ayurvcdlc or Unani
Medicine in which they are reglslcrcd in the State Reglster

The Uttar Pradesh Indian Medicine (Amendmem) Bill, 2015 is introduced accordingly

| By order,
ABDUL SHAHID
Pramukh Sachiv.
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